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The Minister of Home AlIairs and 
States (Dr. KatJu): (a) Yes. 

(b) Any complaint of maltreatment 
by a Police officer is immediately look-
ed into and, where there is sufficient 
material, the officer concerned is sus-
pended and departmental or judicial 
action taken. according to the evidence 
available, as Was actually done in the 
present case. 

(c) Seven persons were prosecuted 
by the Police: of these two were dis-
charged by the Committing Magistarte, 
three acquitted by the Sessions' Court, 
and one acquitted by the High Court. 
The officer finally corivicted will be 
!iismlssed. The judgment of the Court 
Is under examination~ in order to see 
whether any departmental action is 
caned for against those who have been 
acquitted. The Delhi Administration 
has been asked to report what further 
action it propose to take. 

GoVERNMENT SERVANTS FROM 
BALUCHISTAN, N.W.F.P. ETC. 

-%343. Shri H. N. Mukerjee: Will the 
Minister of Home Aftairs be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment accepted liability for Central 
Government servants serving in Balu-
chistan, N.W.F.P. tribal areas and 
various residencies who opted for 
India on partition; 

(b) if orders were issued in Janu-
ary 1950 for. treating them at Dar 
with other permanent servants: and 

(c) lfGovernment 18 taldnJ: steps 
for rectifying discrepancies in pay and 
status etc.. as a result of the delay 
in the issue of such orders? 

The Minister of Home Aftairs and 
States (Dr. Katju)~ (a) Yes. 

(b) Orders were issued in February 
1950 for treating permanent employees 
of Baluchistan who opted for India 
on par with other permanent Centr3l 
Government servants 

(c) Yes, 

HYDERABAD MO'lEY IN ENGLAt>D BANKS 

-2344. Shri KrisImaeha.r7a loshi: 
Will t'.1e Minister of Sta\e!i be pleased 
to state what further steps are being 
taken to realise the amount due to 
Hyderabad Government and which was 
credited in the Banks of England in 
September, 1948 by Moin Nawaz 
Jung? 

The Minister of Home Aftairs and 
States (Dr. Katju): A suit has beea 
filed against Main Nawaz Jung, Zahir 
Ahmed and the Barclay's Bank for the 
recovery of £4,11,065/-. The suit is 
pending and the hearing is expected 
to commence shortly. 

The matter relating to the sum of 
£1,007,940/- in the Westminster Bank. 
wnich was illegall~ transfarred by 
'IIloin Nawaz Jung to the credit of the 
Pakista.n High Commissioner in the 
United Kingdom, is being examined by 
our legal Advisers 

STATE PUBLIC SERVICE COMMIS~TONS 

·2345. Shri K. C. SOOhia: Will thl" 
Minister of Home AlIairs be pleased 
to state what States have Public Ser-
vice Commissions of their own and 
which of them have it in conjunction 
with other States? 

The Minister of Home. AlIairs and 
states (Dr. Katju): All Part 'A' amt 
Part 'B' States have separate Publie 
Service Commissions of their own. 




